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To,
The Registrar,

National Green Tribunal,
New Delhi.

Subject:- Compliance report on behalf of Uttar Pradesh Pollution Control Board in pursuance
to order dated 19.03.2024 passed by the Hon’ble National Green Tribunal, New Delhi in
Original Application No. 390/2022 Bunty Vs State of U.P. & Ors. Regarding.

Sir,

This has reference to above mentioned subject regarding compliance of the Hon'ble National
Green Tribunal New Delhi Principal Bench Order dated 19.03.2024 in the O.A. No. 390 of 2022

Bunty Vs State of U.P. & Ors. The relevant part of the order dated 19.03.2024 passed by Hon'ble
NGT is as follows -

......... 14. In these facts and circumstances and considering the fact that brick kiln has already
been closed, we do not find any justification to continue this matter to remain pending and
dispose it by permitting/directing UPPCB to take steps in accordance with law for recovery of
amount of environmental compensation of Rs. 5,37,500/- from respondent 4 expeditiously and
submit a compliance report within three months before Registrar General of this Tribunal, who,
if found necessary, place the matter before Bench for further order.

15. Original application is disposed of with the above directions......

In compliance of the above direction, the action taken report by Uttar Pradesh Pollution

Control Board along with enclosures is being placed before this Hon’ble Tribunal for perusal and

kind consideration.

Your’s

%}\ww
(Radhey Shyam)

Regional Officer

CC :-CEO-4/CLO Sir, UPPCB, Lucknow for information & nessesary action ploase.
Regional Officer

Encls-As above.
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Compliance report on behalf of Uttar Pradesh Pollution Control Board

in pursuance to order dated 19.03.2024 passed by the Hon’ble National

Green Tribunal, New Delhi in Original Application No. 390/2022 Bunty
Vs State of U.P. & Ors.

- The Hon’ble National Green Tribunal, New Delhi vide its order dated

19.03.2024 has passed the following directions:-

TR 14. In these facts and circumstances and considering the fact that brick
kiln has already been closed we do not Jind any justification to continue this
matter to remain pending and dispose it by permitting/directing UPPCB to take
steps in accordance with [aw Jor recovery of amount of environmental
compensation of Rs. 5,37 500/- Jrom respondent 4 expeditiously and submit a
compliance report within three months before Registrar General of this Tribunal
who, if found necessary, place the matter before Bench Jor further order.

15. Original application is disposed of with the above directions. .. ... ”

In compliance of respective directions passed by this Hon’ble Tribunal, the
UPPCB  vide letter dated 13.10.2022 has imposed the Environmental
Compensation of Rs. 5,37,500/- for 43 defaulting days against brick kiln in
question.

Further, in compliance of the above direction the U.P. Pollution Control
Board has sent the letters dated 02.05.2024, 13.05.2024 & 03.07.2024 to District
Magistrate, Hathras for collecting/recovery of the Environmental Compensation
imposed against the Brick field M/s Jasoda Ent Uddyog, Village-Nagla Bari, Patti
Devri, Post Office-Purdil Nagar, Hasayan Road, Tehsil-Sikandrarao, District-
Hathras. 4

The copy of the letters dated 02.05.2024, 13.05.2024 & 03.07.2024 are
enclosed as Annexure-1 to 3 along with this compliance report.

The above compliance report is being placed for perusal and consideration
of this Hon’ble Tribunal.

Aligarh
Dated: 2.7, 2.0
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Regional Officer,
UPPCB, Aligarh
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Ref. No.: /ﬂ’% /C-4/Ent-528/2024, Datedp - ',/V?/ | .
To,

The Collector,
Hathras

Sub.: Regarding collecting/recovery of Environmental Compensation imposed on M/s Jashoda Ent Udyog,
village-Nagla Bari, Patti Dewari, Post-Purdilnagar, Hasayan Road, Tehsil-Sikandrarao, District-
Hathras.

Sir/Madam,
In 0.A. N0.-390/2022 Bunty V/s State of UP & Ors. vide its order dated 19-03-2024 the Hon'ble
National Green Tribunal, New Delhi has passed the following directions;

" 14. In these facts and circumstances and considering the fact that brick kiln has already been closed, we do
not find any justification to continue this matter to remain pending and dispose it by
permitting/directing UPPCB to take steps in accordance with law for recovery of amounlt of.
environmental compensation of Rs. 537,500/~ from respondent 4 expeditiously and submit a
compliance report within three months before Registrar General of this Tribunal, who, if found
necessary, place the matter before Bench for further order...... =

Further, please refer to H.O. letter No-H83001/C-4/Ent-528/E.C./2022, dated 13-10.2022 (letter
enclosed) on the above subject. UPPCB vide letter dated 13.10.2022 has imposed Environmental
-\1 Compensation of Rs. 5,37,500/- against the unit. The amount of Environmental Compensation has not been

deposited by the unit till date.

< The sum of Rs. 5,37,500/- (Rupees Five Lack Thirty Seven Thousand Five Hundred only) is payable in
( \Qgccount of Environment Compensation from M/s Jashoda Ent Udyog, Village-Nagla Bari, Patti Dewari, Post-
4

urdilnagar, Hasayan Road, Tehsil-Sikandrarao, District-Hathras.

o
he Name and Address of the Owner/Director/Partner of the concerned industry is as follows:-
1 Mr. Mohit Kumar (Proprietor) s/o Mzrendra Singh, Res.-Umravpur, Thana-Hasayan, Sikandrarao,
N illage-Nagla Bari, Patti Dewari :
o\\ Hathras (M/s Jashoda Ent Udyog, Village-Nagla Barl, atti Dewari, Post-Purdilnagar, Hasayan Road,
Tehsil-Sikandrarao, District-Hathras)

<

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution
Control Board's Account No.-701502010002104, IFSC Code-UBINDO570150, Union Bank of India, Vibhuti Khand,
Gomati Nagar, Lucknow.

Yours Sincerely,

Encl; As above. /"

(Sanjeev Kumar Singh)
Member Secretary

o
S "
— RN S Membet Secretary

QN —12), Ryl ave, P s o T T
:ﬁ’ﬁﬁ TR, ETGTIUI—:’?GO{D’\Q( 2@6\ T.C,-12V,, Vibhuti Khand,
¥=fe-info@uppeb.com Gomti Nagar, Luchnow-226010

e—vwww.uppeb.com : E-mail: info@uppcb.com
Web Site: www.uppcb.com

CC:- Regional Officer, UPPCB, Aligarh.
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fd9r:— Regarding collecting/recovery of Environmental Compensation imposed on M/s Jashoda_Ljn
Udhvog Village-Nagla Bari, Patti Dewari, Post-Purdilnagar, Hasayan Road, Tehsil-Sikandrarac
District-Hathras.
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Hasayan Road. Tehsil-Sikandrarao

fdgq:— Regarding_collecting/recovery of Environmental
Udhyog Village-Nagla Bari, Patti Dewari, Post-Purdilnagar,
District-Hathras.
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